CENTRAL _ADMINISIRATIVE TRIBUNAL, CIRCUIT BENCH, GWALIOR

Originel Application Neo, 206 of 2003

Guzlior, this the 17th day of July 2003 -

Hon'ble Shri Kuldip Singh, Judiciel Member |
Hon'ble Shri Anend Kumer Bhatt, Administrative Member

Smt, Neseem Beno, W/o Late

Sher Khen, &ged 38 years, Desig-

nation Announcer 8¢ Reilway Station,

Gwelior, R/o, Gwelior, ’ ees Applicant

(By Advocate - Shri H.K, Shukla)

~ Ve rsus

1, Union of India, through
General Manager, Central Railvey,
C‘S’T. 9 Bommy.

2, Divisionel Railway Manager (P)
Personnel Branch, Jhansi (U, P 3

3. Scatlon Magter, Railway 3tetion,
Gwalior (M.P,.).

4, Neeru Tondon Allias, Neeru Batra _
Announcer Reilway Station, Gualior. «ss Respondents

(By Advocate - Shri B oL, Gupta for Shri H,7, Gupta)

oznmamﬁu
By Kuldip Singh, Judicie] Memper -

)

The applicent hes filed this originel application assailing
(Annexure A/1)
the order deted 2lst March 20034 re jecting her representation,

2. lhe facts ey alleged by the applicent in brief are thet
the hushend of the epplicent namely Shri Sher Khan was‘an

~

employee of Respondent No., 1 to 3 and was working as T.T.I;

and had expired in an accident, ' e

3. The applic&nt made an application to the Departientrfbr

-appointment on compassionate ground, Accordingly the applicant ;

was given appointment to Group-B,post of Goods Poter uhxch the

ard b
applicant stated to have l
ve LQOined under protest ang thereafter'

she mede a representation alse. an ake ... .



\WGO Vwe/h'a.ve,\glven our anxious thoughts to the contenti L
. TR ' , T Oh8 Prad an s

*+ 2«

~

of Announcer &t Gwalior Reilvay Station end since then the
epplicant was working on the post of Announcer, Tﬁe applicant
alléges thatlthough the applicant was given a post of Group-D, but
She had been assigned the work of Announcer and ia working in the
cadre of Announcers, The applicant also alleges that spe possess
the gualification to work s Announcer, T.he applicant further
'submits that She hed beer denied the opportunity of hearing at the
time of decisioa of the fepresentation and the order passed on har
representation be quashed and respondents be directed no% to
relieve the applicant from her present place of poating and order

| toem to contirue to work at the place where she is posted,

4. The applicetion is being contested by the respondents, The
respondents pleaded that the applicant had heep granted appoiniment
. on compassionate ground on & Group-D post of Goods Perter, though
. Railway Station, - '

she 1S presently working at Guwaliord she had heen transferred o
Electrical Department atg Gwalior, but the applicent insisted that
she should be allowed to work 2s Aanouncer in the Commercial
Department itself end she should not be trensferred to Electrical .

Department,

9. We have heard the learped counsel for the parties and have

could continue to vork asg Announcer ip a Group-C post ét Gwaiiof f

Rejilwey Station,itself.

I
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by the learned counsel for the applicant,

7. There is no dispute shet the applicant wes appointed ag

Goods Porter against Group-D post and that on administrative
‘ an

exigency she wag ailowed to work as . /Announcer by some of the

officer, but the same is ageinst the rules because once the
applicant has been appointed against & Group-D post, She joins
the cadre of a Group-D employee and thereafter whatever avenues
of promotion that is to teke place in & normal course alongwith/
other employees a:g'in'accordance with the recruitmenﬁ\rules.fsy
virtue of an order passed by some officepr ‘&he applicant
to work ag an Announcer wil]l ﬁot change the cedre of the
applicent from Group-0 to Group-C and the applicang thereafter
cannot élaim any right to the Group.C POSt unless she is
Othervise given promotion to a Group-C post in accordance with
the recruitment rules, Since, so far N0 promotion is granteq to’
the applicant fron Group-D to Group-C PO3t, the appliéant doe§
not have apy right to claim status qQuo end she cannot he allowed

an |
to work as/Announcer against a Group-C post under tpe Commercial

Department.

8. In view of this Position, we fipng that the Original Applica.
tion of thé applicant is bereft of any merits ana the same is
liahle to pe dismigsed, Accordingly, we dispjss the Origina)
Appiication. No order ag Lo costs, |
. t /_ ) '
sJ¢~51f>v~¢~¢L&- 4%4
(Anand Kumar Bhatt)

, Kuldip §;
Administrative Member Jﬁdiciaf ﬁgﬁggr
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Before the centrael Administratlve Tripenal M.P. Jabalpur

. 220/2003 0.A. 2 ob /03

2 4‘:

0

Nascem mno- Applicant
V/s

union of India-Mon-Appli.

synopossis

Applicat is working on the post of Announcer at Railway station
central Railway Gwalior respondent given her Compenssionate
appointment in 1991 but because the death wag caused in an
ecC1dent when the husband of apblicant wasg ;n duty, applicant
filed a claim petition No. 71/91 Named Nassem Bano v/s union
of India so rerpondent filed a writ-petition and by the order

of Hon'ble High court petition No. 1011/93 w.P. dated 16-2-95

ELT
B
K

applicant recieved the actual appointment, the respsn continous

1nsisting to withdraw the clainmpetition and transfer applicant
from the post of Announcer to SEE/T agajint which applicant

fited the petition No. 90/2003 O.A. Named Nageem Bano v/s union
of India, this Hon'ble trihunalrgiven the direction on 18-2-2003
to dispose of the representation which wag dismissed without
considering any document and averment made in the repreeentation
and again isgeued the transfer order applicant filed the copy of
the order XX Amnexure A-1 is the order and A-2 is the order
passed by this Hon'ble Tribuna1,A-3 is the letter for demanding

the representation dated 3-3-2003 and the annexure A-4 is the

calling letter for dispoeal the representation A-5 is the Railway
jourmey pass from Gwalior to Jhansi and A-6 1s the reciept of
the represention with the annexures A-7 is the tranfe& order
and annxures A-8 is the order of the Hon'ble High Court, writ

petition A-9 is the MMNXkXM appointment letter and A-10 is the

Repgesentation with the order dated 31-10-95 annexure A-11 is
the written statement given by respondant Annexure A-12 are the

mgdical reports and medical certificate and said that the

order based on the malafide grownd showing that respendent
No.4 is also given the post of announcer and did not require any
other qualification and said that respondent did this discrimina-

~tion and request to quashed the order Hunble ~-Applicant
/ - n

-



